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Title: Further discussion on the motion for consideration of the Regulation of Factor (Assignment of Receivables) Bill, 2011,
moved by Shri Nano Narain Meena on 20th December, 2011 (Bill Passed).

MR. CHAIRMAN : The House will now take up item no. 31. Shri B. Mahtab.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, I am on my legs today to speak on the Regulation of Factor
(Assignment of Receivables) Bill, 2011 which was taken up yesterday. Many amendments have been moved to this Bill and
specially the title has been changed to be called the Factoring Regulation Act, 2011.

Sir, a number of suggestions were made by the Standing Committee. But the interesting aspect of this Bill is that this Bill
has 35 clauses and I would deal with two clauses which have not been dealt with yesterday. The Minister has moved 23
amendments to this Bill. The clauses in the Bill are 35 and the amendments that have been moved are 23. That shows how
much interest the Government has taken in framing of this Bill. Then there was another mistake that was pointed out
relating to the verbatim Hindi translation of regulation of factor Yesterday, when Shri Uday Singh was initiating the
discussion, some hon. Members were asking him to speak in Hindi. The problem here is, the word 'factoring' also has been
repeated in the Hindi translation of the Bill because the word 'factoring' has a different connotation when it is pronounced
in Hindi. That is why that name has been changed. I think the Minister can explain that point also. ...(Interruptions) ser &
Bodt 9 D3 Al 3T 31wl 318l foraerar 3

MR. CHAIRMAN : Mr. Mahtab, please address the Chair.

SHRI BHARTRUHARI MAHTAB: I am sorry, Sir.

The major problem of inadequacy of capital in a small scale or ancillary industrial undertakings is causing serious and
endemic problems which are affecting the health of such undertakings. Therefore, it was felt that prompt payment of
money by buyers should statutorily be ensured and mandatory provisions for payment of interest on the outstanding money
in case of default should be made. This Bill is brought with a view to provide this and to regulate the payment of interest on
delayed payment to small scale and ancillary industrial undertakings.

An Act was enacted in 1993. The provision of the said Act had made it mandatory for the buyer to the small scale
industry promptly failing which he is required to pay interest to the supplier...(Interruptions)

MR. CHAIRMAN : Hon. Members, please maintain some decorum. Please do not disturb the House.

SHRI BHARTRUHARI MAHTAB: However, this Act did not improve the situation of delayed payments and it was repealed
by Micro, Small and Medium Enterprise Development Act 2006.

This Act provided facilitating the promotion and development and enhancing competitiveness. This Act made
provision for liability for buyer to make payment to the supplier, yet there were complaints regarding delay in payments to
the micro or small industries.

I am reminded that it was in 1998 that the Reserve Bank of India had constituted a Study Group under the
Chairmanship of C.S. Kalyanasundaram to examine the feasibility and mechanics of starting factoring organisation in the
country. This committee had noted that inadequacy of working capital finance with its liquidity problem has been one of the
major stumbling blocks in running of small scale industries. It had recommended that the factoring for small scale
industries could be mutually beneficial to both factors and small scale industrial units.

I have some suggestions to make. Despite the factoring provision was stopped 20 years back, but invariably
factoring was continuing, therefore, there was a requirement to regulate the factoring provision in our country. The
Kalayanasundaram Committee had recommended that assignment of receivables in favour of factor be exempt from the
stamp duty. The Standing Committee was also in agreement with this recommendation and the Government has
considered this and therefore, there is a need today to bring in an amendment in the Indian Stamp Act 1889. This has not



been done. They have brought it in here, but there is no amendment in the Indian Stamp Act 1889. So, I would like to
understand from the hon. Minister that though they have exempted the provision as per the recommendation of the
Standing Committee, is there a necessity to make certain amendments in the Stamp Act of 1889?

The Bill does not include any provision on the amount of commission or discount charged by factors. Mr. Uday Singh
was referring to capping of that provision so that that can be implemented. This type of unregulated pricing will lead to
exploitative practices...(Interruptions)
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MR. CHAIRMAN : We will take it up after the Bill.
...(Interruptions)
MR. CHAIRMAN: Please go ahead, Mr. Mahtab. Please continue.
...(Interruptions)

SHRI BHARTRUHARI MAHTAB : There should be specific guidelines on factor pricing and it needs to be issued by the
Reserve Bank of India. This business of factoring specifically excluded agents of agricultural produce from the definition of
'factor' in the Bill, and this is a very welcome move.

Yet, I would like to draw the attention of the Minister to Clauses 8 and 18 of the Bill. These two Clauses are inconsistent in
the sense that in clause 8 notice to debtor and discharge of obligation of such debtor...(Interruptions)

MR. CHAIRMAN: Please conclude.
...(Interruptions)

SHRI BHARTRUHARI MAHTAB: I am referring to the Bill and this has not been discussed by the previous
Members...(Interruptions)
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MR. CHAIRMAN: Nothing will go on record.
(Interruptions) €+
MR. CHAIRMAN: You have made your point.

...(Interruptions)
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MR. CHAIRMAN: Please maintain decorum.
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MR. CHAIRMAN: Mr. Mahtab, please wind up; please conclude.
...(Interruptions)

SHRI BHARTRUHARI MAHTAB : I was referring to Clauses 8 and 18 which are inconsistent. I would like to draw the
attention of the Minister that in clause 8; notice to debtor and discharge of obligation of such debtor; that has been
explained. And in Clause 18, breach of contract, that has also been explained. Here, in the Bill, it provides that the debtor is
responsible to make payment to the assignee that is factor only after notice of assignment is served upon him by the
assignor. Clause 18 provides that in case the assignor commits a breach of contract against the debtor, the debtor is not
entitled to recover payments already made to the assignor or assignee, that is the factor. Clause 18 does not mention the
rights of the debtor and is thus inconsistent with Clause 8, which determines the responsibilities of all parties. Clause 18
does not preclude the right of the debtor to claim any losses on account of defective goods or short supply from the
assignor, and that an explanation to this effect may be added to Clause 18.

Sir, before I conclude, I believe, an enactment of this law would be significant for the furtherance of the factoring business
in India and may also lead to mushrooming of factoring companies in the Indian market. This would regulate factoring
business, besides enabling the factoring companies to obtain legal remedy.
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SHRI PREM DAS RAI (SIKKIM): Thank you Chairman, Sir, for allowing me to participate in this debate on the Regulation of
Factor (Assignment of Receivables) Bill, 2011.

At the outset, let me say that it is a laudable objective that the Bill seeks to achieve. It means that micro, small and
medium enterprises will be able to get their working capital in time because if they assign their debt, then they are in a
position to get the cash flows quickly, and so this is a very laudable objective. It is a welcome step that the 'factors' would
also be regulated by the RBI. However, I have two or three points to make in this respect.

The first, which has been rightly stated, is that the Reserve Bank of India would regulate the discounts or the margins
which the 'factor' would be able to play around with. So, hon. Minister, Sir, this is something which needs to be looked at
very, very carefully because I think it is in this detail and it is in this that the real devil lies. I would like to urge the
Government that all the factor organizations that will come up as a result of this, be regulated in such a manner that the
micro, small and medium enterprises do not suffer and are able to carry on their business as quickly as possible.

One more point in this regard is that the micro and small enterprises that we are choosing to help are actually almost
below the radar. They are so small that many of them may not be actually having the necessary registration and the
necessary wherewithal to actually work with factor organizations. Therefore, I urge you that there is one more aspect
which needs to be done is to educate such organizations.

And, the last point that I will make is this. In regions such as the North-East the micro and small enterprises are coming
up. How will you allow such factor organizations to come up there? I think there is a need for the Government to be able to
promote such factor organizations in the North-East Region, in mountainous States and in backward areas. Therefore, we
will be able to see the implementation or achieve the objective of this laudable Bill and this Act, which will come into force,
once this is done.

DR. M. THAMBIDURAI (KARUR): Mr. Chairman, Sir, the small and medium scale industries are suffering a lot in our
country. Actually, we want to promote these industries. But most of the entrepreneurs, who are starting the industries, are
handicapped because they are not getting timely financial loan. That is the main issue. By promoting these industries, we
want to see that the small scale industries has to come to give more employment opportunities and also give value addition
to our agricultural products because most of the products which are produced in the villages can be used as a final product
for starting small scale industries.

But what is actually happening is that the banks are not coming forward to give the loan. Even if they are giving, they are
not giving it in time. That is the problem that these industries are facing. When they are producing their products, after
getting some loans which they are not getting in time, then marketing is another problem. They have to market their
products. How are they going to market it? Therefore, the Government has to come forward to purchase their goods.

But, there is a provision in some States. Some State Governments are doing it. In Tamil Nadu, we are doing it. Our
Madam is promoting and encouraging small industries. Whatever products have been produced, some person has to
purchase it. That is the rule there. The problem they are facing relates to other infrastructural facilities to develop
industries. It is more important.



As the hon. Member said, water, electricity and such other facilities are not available. In our country, most of the industries
are facing shortage of power. Power is the main thing. But, without power, how will the small scale industries survive?
What is happening is that the big industries are also entering into this field. The products, which are reserved to be
produced by the small scale industries, are produced by the big industries. Practically, the big industries are coming into the
field and they are competing with the small scale industries. The big industries sometimes are quoting lower price for the
products. The small scale industries are not in a position to market their products. Therefore, we have to encourage the
cooperative movement. There are associations formed. But, we have to give some kind of encouragement to them so that
they market their products. The Government should come forward to promote these industries. Unless you promote these
kinds of industries, unemployment will grow in our country. It is because all the big industries are mechanised and are
adopting modern technologies. So, the small industries cannot compete with them.

Take China, for example. What is happening? Most of our people are going to China to get their products. Even small
tables, chairs or cords, they are purchasing from China. What about our industries here? We are not encouraging them.
Unless we encourage these industries and give protection to them, they cannot compete with China and other countries.
That is why our common man is suffering. We are only depending on big industries. But it does not mean that the small
industry will go away. If we really want equal distribution of development in the country, we have to promote these small
scale industries. For that, the Government should come forward to give them financial assistance and timely loans. Most of
the banks are not giving them these facilities. I am repeatedly saying this. I know it because I have done some research on
this project also, especially the financial aspect and promotion of small industries. I came across it when I visited those
industries and I got the information. Their main complaint is that banks are not giving them the financial assistance and
timely loans. Even after sanctioning the fund, they are diverting it sometimes.

Then, comes the running capital. The working capital is more important. What about the working capital? If we are not in a
position to market any product then the working capital gets struck. The financial burden — interest on interest, penalty
interest — is going on increasing. Therefore, I am requesting the Central Government to come forward and give them the
financial assistance and timely loans for starting the industries. They should also come forward to help them with working
capital for marketing of their products. Then, only these industries will survive.
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SHRI NARAHARI MAHATO (PURULIA): Mr. Chairman, thank you that you have given me a chance to participate in the
discussions relating to Regulation of Factor (Assignment of Receivables) Bill. Many hon. Members in this august House
have discussed about the weakness and the remedy for this problem due to which the cottage industry of our country is
being weakened day by day due to lapses in the Government policy.

More than a crore of people who are engaged in rural areas in occupations like blacksmith, basket-making, etc., are feeling



the hardship due to lack of capital. Among them there are many skilled workers and their production achievement is good
and is valuable in the market. But, they are poor. They have no capital by which they will improve their cottage industry. In
villages most of the people have got training in various modern technological cottage industry production methods. When
these products come to the market, there is no demand and the price that they get is very low.

When they go to the bank, the bank is not maintaining their loan account. They are being harassed. Due to the Government
laws or other troubles, they are facing a lot of hardship.

15.00 hrs.

Sir, through you, my humble submission to the hon. Minister is that there should be easy processing of things for their
improvement, for improvement in their occupation and for improvement in their productivity, which would be very helpful to
get them the market price in our country. It would also be very helpful to improve their livelihood. On the other hand, in the
Bill, there are many objectives. There are also Act and rules and regulation which are very good and deserve merit, but
they have to be implemented properly so that the down-trodden people in the rural areas get benefited. This is my humble
submission to the hon. Minister, through you, Sir.

SHRI NAMA NAGESWARA RAO (KHAMMAM): Mr. Chairman, Sir, I thank you for giving me this opportunity. The Regulation
of Factor (Assignment of Receivables) Bill provides for a mechanism for assignment of the receivables for the industry to a
factor and payment of consideration by the factor to the industrial unit. 21 et 3 3o RRREcA & U, Wic T HU R o1 3,
FOR 3T b o1 Ay, Teifcr os A ss3dior f3wic bacd 6t aois A orbl Aw2 o2 & &) They are suffering not due to this factor
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$SCIST Bl ORI A3E A SAcIU Dol A1, ISl $83¢ST Bl SacIU B0l 3 sHReAR Of BRIferdIs 3nfe Po off garss ot @2 ur 28t ) 3mst
P fo AR Srel UiaR 353 AW B2 & 3, non-availability of power. IroR @ a1 Haci 3 3R oft FEcagt Hacet B saers DN
aifde; diaz 6t waft b asig A oft orbl $s3eT do &) 28 3| PR MU CTEFIRPIC D GA A, SId (D ol $8ICISl DI SAcTWIC oldl Blol, $AA
GFEIRFIC #f PIPI STelec Bl & TR 3| 3Gl D el 9T 3 TFIREIC $97] Pl 9IfEaNST B0l P foTu $SICIST DI 32 A6 A YIcac Dol AT,

HABlGe, 2 forataat &iq, s 3R 3t 500 difcr 3Pbct1, ASDY Bl oIS $SICIST 3| 3ol JoIISC $SICIST A A DIDI $SICIST AW B2 Il 3
They are suffering mainly due to lack of working capital and due to competition from the Chinese industry.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Sir 14 hon. Members have
participated in the debate. I would like to thank them all for their valuable suggestions, observations and also for
supporting the Bill. Before responding to the issues raised by the hon. Members, I would like to apprise the hon. Members
about the background of the Bill, which will also address some of the issues raised by them during the discussions.

Sir, this Bill is applicable to all types of industries, whether they are big, medium or small. Many industrial and commercial
undertakings, especially the micro, small and medium enterprises/units continued to be plagued by non-payment of their
dues by the other enterprises. A specific Act called the Interest on Delayed Payments (Small Scale and Ancillary Industrial
Undertakings) Act, 1993 made it mandatory for the buyers to pay to the small-scale industries promptly failing which he
was required to pay penal interest to the supplier. However, the Act was repealed by the Micro, Small and Medium
Enterprises Development Act, 2006 after the substantive provisions of the Act of 1993 were suitably incorporated in the
said Act of 2006. The Act of 2006 also did not improve the situation of delayed payments to MSMEs. Factoring is one of the
important mechanisms to address the issues of resource constraints, delayed payments from buyers of goods and
receivables management for the MSME sector.

Many expert committees of the Government recommended development of Factoring services for small-scale industries
through policy and legislative prescriptions, including the Study Group constituted by the RBI in, 1988 headed by Shri C.S.
Kalyanasundaram; the Prime Minister's Task Force on MSME of 2010, etc. In view of the recommendations made by various
committees and after wider consultation process, the Government has decided to enact a legislation to provide for and to
regulate the assignment of receivables by a Factor making provision for registration. This will in turn help to mitigate the
problems of delayed payments to industrial and commercial undertakings, especially MSMEs/units, would increase the
credit access to MSME sector thereby increasing economic growth and employment.

Sir, now I would like to respond to the issues raised by some of the hon. Members. Shri Uday Singh, Shri Harish Choudhary,
Shri Mahendra Kumar Roy, Shri Mahtab and Shri Roy highlighted the need for a cap on the commission that can be charged
by the Factor. In this regard, I would like to bring to the kind attention of the hon. Members that the amount of commission
charged or discount charged by the Factor to the assigner, who is the owner of the goods, would depend upon the bilateral
contract between the two and the level of competition in the market. Thereby the market forces will set the commission.
The rate of commission or discount would depend on the risk perception of the factor and business relations between the
two parties. The regulator, RBI has moved away from administered rate of interest regime for financial products.
Therefore, any suggestion to administratively determine the rates would not be in line with the existing policy. In any case,
RBI has sufficient powers under RBI Act, 1934 to give directions to the non-banking financial company as well as to the
Factor.

Shri Uday Singh Ji has raised the issue of whether the Bill supports factoring with recourse or without recourse. Here,
I would like to clarify that the Bill allows all kinds of factoring transactions. The definition of factoring business in clause
2(j) of the Bill makes it clear that it allows factoring without recourse and factoring with recourse as the factor can do



financing against the security interest over Receivables. Shri Singh has also stressed the need for consultation with other
Ministries. As I have mentioned earlier, the Government followed a wide consultative process in the Ministry of the Micro,
Small and Medium Industries. RBI, Indian Banks Association, Small Industries Association and the factoring companies
were consulted while framing and finalising the Bill. Shri Mahender Kumar Roy and Shri Mahtab Ji has raised a concern that
in clause 18 of the Bill, there need to provide some protection to the debtor. In addition, Shri Roy also suggested that the
word 'Factor' should be used instead of non-banking financial company in clause 32. I would like to inform the hon. Member
that so far as clause 18 of the Bill is concerned, a proviso has been added to protect the interest of the debtor as it will
enable the debtor to claim any losses on account of the defective goods or short supply from the assignor. Regarding
clause 32, the concern had already been addressed by moving an official amendment to replace non-banking financial
company by Factor. Sir, Shri Mahtab has also raised a question that Government is making any amendment in the Indian
Stamps Act, 1899 to exempt factoring related transactions from imposition of Stamp duty. Sir, my reply is yes. A schedule
has been added by way of an official amendment to exempt factoring related transactions from the Stamp duty and a new
Section 8D will be added to the Indian Stamp Act, 1899 after this Bill is passed by both the Houses. He also raised why did
we change the name to Factoring Regulation Bill in Hindi also and use the word 'Factor' in Hindi version of the Bill. The
Standing Committee of the Finance recommended that the use of the word 'Factor' and change of title to the Factoring
Regulation Bill will dispel the confusion that the Bill is about non-existent parent Act. Accepting the recommendation, the
Government has used the word 'Factor' in Hindi version of the Bill instead of word 'Aadatiya". 21 a @1 3sma f&=n, BRI smokic
ol 2 A o) There should be no confusion at all.

Prof. Raghuvansh Prasad ji and several other Members have raised the question of interest and credit flow to MSME.
Although this is not directly connected with the Bill yet I would like to inform that the RBI has given the following target to
domestic banks requiring that they achieve a 20 percent year-on-year growth in credit to micro and small enterprises. I am
also happy to inform the hon. Members those who have raised this issue that during 2010-11, outstanding amount
increased by approximately by 36 per cent against the mandated target of 20 per cent. The micro and small enterprises
sector is part of the priority sector.

I would like to inform hon. Members including Shri Rao, Shri Anuragi ji, and Prof. Raghuvansh Prasad ji that the Credit
Guarantee Trust at MSE has been set up for providing guaranteed credit to SME for a loan up to Rs. 1 crore thereby
facilitating easier accessibility to credit.

I have covered almost all the issues raised by hon. Members. I am very thankful to them for supporting this. With these
words, I commend the Bill for the consideration of the House.

SHRI UDAY SINGH (PURNEA): I had said that we are going to support the Bill. But the Minister's reply has been extremely
disappointing. He has not been able to reply even on one thing that I have raised. He has just repeated the reply of the
Ministry of Finance as they gave to the Standing Committee on the cap on interest and discount charges. In his reply, there
is contradiction. He is saying that the MSME sector is a priority sector to which lending and credit flow is increasing. On the
other hand, when we are asking that there should be a cap on what the factoring companies can charge, he is saying that
the market will determine itself. Then what is this priority sector about? If he says that he has consulted the MSME
Department before drafting this Bill, it only speaks volumes about the unimaginative people who are heading the
Department or that Ministry to have not insisted on the Government to have brought that.

The other thing was that I had warned him, I had cautioned him that this is going to be misused by the mafia. Let me tell
him that during the break just now, I had the occasion to talk to the hon. Finance Minister Shri Pranab Mukherjee. He was
in agreement that the mafia will take undue advantage of this factoring thing. The hon. Minister has been completely silent
on it. Therefore, though we had said yesterday that we would support this Bill, I am extremely disappointed at the cursory
kind of reply that I have received from the Minister.

SHRI NAMO NARAIN MEENA: I would like to inform the hon. Member that I have already stated that the RBI has the power
to issue directions to the factor and the market forces will finalise what commission is to be given. All will depend on the
party to party. It will depend on case to case as to how much commission is to be given by which party.

MR. CHAIRMAN : The question is:

"That the Bill to provide for and regulate assignment of receivables by making provision for registration
therefore and rights and obligations of parties to contract for assignment of receivables and for matters



connected therewith or incidental thereto, be taken into consideration."
The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill.

Clause 2 Definitions
Amendments made:

Page 2, Afterline 8, Insert a€”

"Explanation.a€"For the purposes of this clause, undivided interest of any assignor in any receivable shall not
include creation of rights in receivables as security for loans and advances or other obligations by a bank or a
financial institution;". (2)

Page 2, line 38,a3€"

for "means acquisition"

substitute "means the business of acquisition”. (3)
Page 2, line 40,

after "any receivables"

jnsert "but does not includea€”

0] credit facilities provided by a bank in its ordinary course of business against security of
receivables;

(i)  any activity as commission agent or otherwise for sale of agricultural produce or goods of any kind
whatsoever or any activity relating to the production, storage, supply, distribution, acquisition or
control of such produce or goods or provision of any services;

Explanation.a€"For the purposes of this claused€”

(i) the expression "agricultural produce" shall have the meaning assigned to it under clause (a) of
section 2 of the Agricultural Produce (Grading and Marking) Act, 1937; and

of 1937.
(i) the expressions "goods" and "commission agent" shall have the meanings assigned to them
respectively under clause (d) and Explanation (i) of clause (i) of section 2

| of 1952, of the Forward Contracts (Regulation) Act, 1952". (4)

(Shri Namo Narain Meena)
MR. CHAIRMAN : The question is:
"That clause 2, as amended, stand part of the Bill."

The motion was adopted.



Clause 2, as amended, was added to the Bill.

Clause 3 Registeration of Factors

Amendments made:

Page 4, line 2,3€" _
after "factoring business"

insert "as its principal business" (5)

Page 4, after line 1, inserta€”

"Explanation.a€”For the removal of doubts, it is hereby clarified that a non-banking financial company
engaged in factoring business shall be treated as_engaged in factoring business as its "principal
business" if it fulfils the following conditions, namely:a€”

(a) if its financial assets in the factoring business are more than fifty per cent, of its total assets or such
per cent, as may be stipulated by the Reserve Bank; and

(b) if its income from factoring business is more than fifty per cent, of the gross income or such per cent,
as may be stipulated by the Reserve Bank.". (6)

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
"That clause 3, as amended, stand part of the Bill."
The motion was adopted.
Clause 3, as amended, was added to the Bill.

Clauses 4 to 6 were added to the Bill.

Clause 7 Assignment of Receivables

Amendments made:

Page 5, line 5,a€"
after "and the assignee"

insert "and the assiﬁnor shall at the time of such assignment, disclose to the assignee any defences
and right of set off that may be available to the debtor".” (7)

Page 5, line 14,a€"
omit "sub-section (1) of. (8)

(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:
"That clause 7, as amended, stand part of the Bill."

The motion was adopted.

Clause 7, as amended, was added to the Bill.



Clause 8 to 10 were added to the Bill.

Clause 11 Right and obligations of Parties to contract for assignment of Receivables

Amendment made:

Page 5, for lines 36 to 39,a€"

substitute "in force, the debtor shall have the ri?ht to notice of assignment under section 8 before any
demand is made on it by the assignee and until notice is served on the debtor, the debtor shall be
entitled to make payments to the assignor in respect of assigned receivables in accordance with the
original contract and such payment shall fully discharge the debtor from corresponding liability under
the original contract.

Explanation.a€"For the removal of doubts, it is hereby clarified that nothing contained in this section
shall affect the rights of debtor to make payment to the assignee under section 9.". (9)

(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:
"That clause 11, as amended, stand part of the Bill."
The motion was adopted.
Clause 11, as amended, was added to the Bill.

Clauses 12 and 13 were added to the Bill.

Clause 14 Liability of Debator in case of an assignor being micro or small enterprises

Amendments made:
Page 6, line 63€”
for "14"

Substitute "14.(1)". (10)

Page 6, after line 9, inserta€”
"(2) In the event of delay in payment on the part of the debtor to

pay the receivable of any micro or small enterprise, the assignee
shall be entitled to receive interest for the delayed period and
shall take steps under the provisions of the Micro, Small and
Medium Enterprises Development Act, 2006 for the purpose 27 of 2006.

of 27 of 2006. the recovery of the interest and shall pay such interest
to the micro or small enterprise.". (11)

(Shri Namo Narain Meena)



MR. CHAIRMAN: The question is:
"That clause 14, as amended, stand part of the Bill."
The motion was adopted.

Clause 14, as amended, was added to the Bill.

Clause 15 Principle of Debtor Protection
Amendments made:

Page 6, lines 14 and 15,a€”

for "modify the person, address or account"

substitute "modify the name of the person, address or account". (12)

Page 6, line 19a€”
for "at a place other than that in which the debtor is situated"

substitute "in case no such place is mentioned in the contract, the place of payment to a place other than
where the debtor is situated”. (13)

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
"That clause 15, as amended, stand part of the Bill."
The motion was adopted.

Clause 15, as amended, was added to the Bill.

Clause 16 Defences and right of set off of Debtor

Amendment made:
Page 6, after line 27, inserta€”

"Provided that the assignee shall, unless otherwise agreed between the parties, be entitled to recover from
Ehetﬁssciigrt;?r, any( {%s)s suffered by it as a result of any such defences and rigﬁt of set off being exercised
y the debtor;".

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
"That clause 16, as amended, stand part of the Bill."
The motion was adopted.

Clause 16, as amended, was added to the Bill.

Clause 17 was added to the Bill.



Clause 18 Breach of contract
Amendment made:
Page 6, line 44,3€"
after "assignee"

insert "pursuant to the factoring transactions:

Provided that nothing contained in his section shall affect the rights of the debtor to claim from the assignor
any loss or damagdes caused to him by reason of breach of theé original contract". (15)

(Shri Namo Narain Meena)
MR. CHAIRMAN : The question is:
"That clause 18, as amended, stand part of the Bill."
The motion was adopted.

Clause 18, as amended, was added to the Bill.

Clauses 19 to 21 were added to the Bill.

Clause 22 Penalties for non-compliance of direction of
Reserve Bank
Amendments made:

Page 7, line 39,3€"
for "22."
substitute "22. (1)". (16)

Page 7, forlines 40 to 43,a€"

substitute "section 6, the Reserve Bank may imch_)s_e a penalty which may extend to five lakh rupees and in
the case of a contujum% offence, with an additional fine which may extend to ten thousand rupees for
every day during which the default continues.

(2)For the purpose of ?ngd ing the penalty under sub-section (1), the Reserve bank shall serve notice on
the factor requiring it to show cause why the amount specified in the notice should not be imposed and a
reasonable opportunity of being heard shall also be given to such factor.

§3) Any penalty imposed by the Reserve Bank under this section shall be payable within a period of
fourteen days from the date on which notice issued by the Reserve Bank demanding payment of the sum
is served on the factor and in the event of failure of the factor to pay the sum within such period, may be
levied on a direction made by the principal civil court having jurisdiction in the area where the registered
office of the factor is situated; or, in the case of a factor incorporated outside India, where its principal
place of business in India is situated:

Provided that no such direction shall be made except on an application made to the court by the Reserve
Bank or any officer authorized by Reserve Bank in this behalf.

(4) The court which makes a direction under sub-section (3) shall issue a certificate specifying the sum
navahle hv the factar and everv qiich certificate chall he enforceahle in the scame manner aq if it were A



decree made by the court in a civil suit.” (17) e
(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
"That clause 22, as amended, stand part of the Bill."
The motion was adopted.

Clause 22, as amended, was added to the Bill.

Clauses 23 to 29 were added to the Bill.

Clause 30 Power to exempt

Amendment made:

Page 8, for lines 45 to 49, Substitutea€”

"30. (1) The Central Government may, by notification in the public interest, direct that any of the
provisions of this Act,a€”

@ shall not apply to such class or classes of banks or a company or a factor; or

) shall apply to the such class or classes of banks or a company or a factor with such exceptions,
modifications and adaptations as may be specified in the notification.". (18)

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:
"That clause 30, as amended, stand part of the Bill."
The motion was adopted.

Clause 30, as amended, was added to the Bill.

Clause 31 Provisions of this Act not to apply
or affect in certain cases

Amendment made:

Page 9, after line 29, inserta€”
"(j) any assignment of loan receivables by a bank or non-banking financial company to another
bank or non-banking financial company;

(k) securitisation transactions (including assignment of receivables to special purpose vehicles or
trusts that issue securities against such receivables, bought from a single debtor or single
group of debtors).". (19)

(Shri Namo Narain Meena)
MR. CHAIRMAN: The question is:

"That clause 31, as amended, stand part of the Bill."



The motion was adopted.

Clause 31, as amended, was added to the Bill.

Clause 32 Power of Central Government
to make rules
Amendments made:
Page 9, line 39,3€”

for "non-banking financial company"

substitute "factor". (20)
Page 9, line 43,a€"

for "sub-section (2)"

Substitute "sub-section (3)". (21)

(Shri Namo Narain Meena)

MR. CHAIRMAN: The question is:
"That clause 32, as amended, stand part of the Bill."

The motion was adopted.
Clause 32, as amended, was added to the Bill.

Clauses 33 to 35 were added to the Bill.

Schedule
Amendments made:

Page 11, after line 3, inserta€”

"1899 2 The Indian After section 8C, the Stamp Act, following section
1899 shall be R
inserted namely:a€”

gﬂ% Ag,r,eement or document for assignment of receivables not liable to stamp
uty.a

Notwithstanding anything contained in this Act or any other law for the time
being in force, any agreement or other document for assignment of
"receivables" as defined in clause (p) of section 2 of the Factoring Regulation
Act, 2011 in favour of any "factor" as defined in clause (i) of section 2 of the
said Act shall not be liable to duty under this Act or any other law for the time
being in force.".". (22)

Page 11, afterline 10, insert —

"1934 2 The In clause (d) of sub-
Reserve section (1) of section
Bank of 8, for the words,

India Act, 'one Government



1934 official', the words
'two Government
officials shall be
substituted.". (23)

MR. CHAIRMAN: The question is:
"That the Schedule, as amended, stand part of the Bill."
The motion was adopted.

The Schedule, as amended, was added to the Bill.

Clause 1 Short Title, Extent and Commencement
Amendment made:
Page 1, forlines 4 and 5, --
substitute"1. (/) This Act may be called the Factoring

Regulation Act, 2011.". (1)

MR. CHAIRMAN: The question is:
"That Clause 1, as amended, stand part of the Bill."

The motion was adopted.
Clause 1, as amended, was added to the Bill.

The Enacting Formula and the Title were added to the Bill.
MR. CHAIRMAN: The Minister may now move that the Bill, as amended, be passed.
SHRI NAMO NARAIN MEENA: Sir, I beg to move:

"That the Bill, as amended, be passed.”

MR. CHAIRMAN: The question is:

"That the Bill, as amended, be passed.”

The motion was adopted.

(Shri Namo Narain Meena)

(Shri Namo Narain Meena)



